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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, AT NEW DELHI 

O.A. No. 726/2023 

In the matter of: 

News Item titled "Deforestation ill-planned construction and 

unscientific-illegal mining behind Himachal Pradesh, monsoon 

catastrophe" appearing in The Hindu dated 25.11.2023. 

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 02 

(HPSPCB) IN COMPLIANCE TO ORDER DATED 

29.02.2024 OF THE HON'BLE NGT. 

May it please your Lordships:- 

I, Anil Joshi, S/o Ram Dutt Joshi aged about 58 years, at 

present working as Member Secretary, H.P. State Pollution Control 

Board at Shimla, Himachal Pradesh being well conversant with the facts 

of the case in my official capacity and being competent to swear this 

affidavit on behalf of the H.P. State Pollution Control Board, do hereby 

solemnly declare and affirm on oath as under:- , 

1. 	That in the instant matter, the HPSPCB (Respondent no. 02) has filed 

its reply/response dated 20.02.2024 which is already on record of this 

Hon'ble Tribunal and the same may be read as part and parcel of the 

present affidavit/response of respondent no. 02. 

Member Secretary. 
HP State Pollution Control Boor 
Thirnla 
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2. That in this matter, the Hon'ble NGT vide order dated 19.01.2024 has 

passed further directions qua HPSPCB, as follows:- 

"... 6. Learned Counsel for the HPPCB also seeks time to disclose the 

details of the violators against whom EC has been imposed as 

mentioned in paragraph 5 of its reply... ". 

3. That in compliance to the above-cited directions, the details of the 

violators against whom Environmental Compensation (EC) has been 

imposed for illegal/unscientific dumping of muck/debris is tabulated 

as follows: 

Name of the 

Regional 

Office 	of 

HPSPCB. 

Name/details 	of 	violators 	to 

whom directions for imposition 

of Environmental Compensation 

has 	been 	issued 	for 	illegal 

dumping of muck/debris. 

Details of 

Environmental 

Compensation 

imposed. 

Regional Show cause notices were issued Rs. 29,25,000/- 

Office, to 	five 	units 	for 	illegal 	muck (vide office order 

Bilaspur dumping 	namely: 	Gawar 

Construction Ltd. (RMC Plant), 

Dilip 	Buildcon 	Pvt. 	Ltd, 	Max 

dated 05.09.2023, 

Annexure-I). 

Infra (I) Ltd, Bharat Construction 

Ltd. and M/s Afcone Ltd. 

After further scrutiny, EC was 

imposed on M/s Dilip Buildcon 

Pvt. Ltd. village Mandi Manva, 

PO Raghunathpura, Tehsil Sadar, 

District Bilaspur. H.P. 

ftember Secretary, 
State Pollution Control 
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Regional 

Office, 

Mandi. 

M/s Afcons Infrastructure 	Ltd. 

(dumping of construction waste in 

River Beas during four lane work 

near 	Pandoh-Takoli 	section 	of 

NH-21). 

Rs.10,50,000/-

(vide office order 

dated 09.10.2019). 

M/s NKC Project (P) Ltd. 

(dumping of construction waste in 

River Beas during four lane work 

near 	Pandoh-Takoli 	section 	of 

NH-21). 

Rs. 7,00,000/-

(vide office order 

dated 09.10.2019). 

Ms 	KMC 	Construction 	Co. 

(dumping of construction waste 

during four lane work). 

Rs. 2,50,000/- 

M/s 	Dinesh 	Kumar 	Sharma 

Screening Plant (Mandi-Rewalsar 

road upgradation) 

Rs. 10,75,000/-

(vide office order 

dated 27.10.2021). 

M/s 	Municipal 	Corporation 

Mandi. 

Rs 19,45,000 

(vide office order 

dated 21.06.2023). 

Total units = 5 Total Rs. 

50,20,000/-

(Copies of office 

orders are annexed 

as Annexure-II 

collectively.) 

Member Secretary, 
HP State Pollution Control Boar(' 
Shimla 
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Regional 

Office, 

Dharamshala 

M/s Gawar Construction Limited, SF- 

01, JMD Galleria, Sector 48, Sohna 

Road, Gurugram, Haryana, 122001. 

Rs 65,25.000/-

(vide office order 

dated 24.07.2023) 

and Rs 1,00,000/-

(vide office order 

dated 20.05.2023) 

M/s 	Bharat 	Construction 	India 

Limited, Village Luthar, PO Kotla, 

Tehsil Jawali, Distt. Kangra. 

Rs. 1,00,000/-

(vide office order 

dated 20.05.2023) 

M/s 	MVD 	Cementation 	& 

Construction Pvt. Ltd. Vill. Balah, PO 

Kotla. Tehsil Jawali, Distt. Kangra. 

Rs. 	1,00,000/- 

(vide 	office 	order 

dated 20.05.2023) 

Total units = 3 Total Rs. 

68,25,000/- 

(Copies 	of 	office 

orders are annexed 

as 	Annexure-III 

collectively). 

Regional 

Office, Kullu 

M/s NKC Pvt. Ltd. (Contractor of 

NHA1's Four Lane project Kullu, 

Village Hat, Tehsil Bhuntar, District 

Kullu, H.P. 

Rs. 1,00,000/- 

(vide 	office 	order 

dated 13.09.2023), 

Rs. 1,30,000/-(vide 

office order dated 

Merrtbaf, Secretary. 
HP Stte P011UtiOrl COr1iO4 Been- 
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24.06.2020) and 

Rs. 	1,75,000/- 

(vide 	office 	order 

dated 05.05.2021) 

Sh. Sunil Dutt, Vilage Siyal, P.O. and 

Tehsil Manali. Distt. Kullu (H.P.) 

Rs. 1,00,000/- 

(vide 	office 	order 

dated 06.10.2022). 

Total units = 2 Total Rs. 

5,05,000/- 

(Copies 	of office 

orders are annexed 

as 	Annexure-IV 

collectively). 

Regional 

Office, 

Chamba 

M/s Jagson Construction limited, 

Village Bahadurpur, GT road 

Batala. Gurdaspur, Punjab. 143503, 

Rs. 	1,00,000/- 

(Vide office order 

dated 	09.01.2023 

Annexure-V). 

Regional 

Office, 

Shimla. 

M/s Sunni DAM HEP, Koldam 

Colony, Sunni, District Shimla, HP 

Rs 5,00,000/- 

vide 	office 	order 

dated 07.07.2023 

and Rs 60,90,000/- 

vide 	office 	order 

dated 27.12.2023. 

Member Secretary. 	_ 
HP State Pollution Control Boort 
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M/s 	PK 	Construction 	Pvt. 	Ltd., 

Keonthal 	Complex, 	Khalini, 

District Shimla, HP 

Rs 4,00,000/- 

(vide 	office 	order 

dated 	08.08.2023 

and 

Rs 2,00,000/- vide 

office order dated 

18.08.2023). 

M/s Sushi! Chauhan, VP0 Madog, 

Tehsil Chopal, District Shimla, HP 

Rs 1,00,000/- 

(vide 	order 	dated 

08.08.2023) 

M/s Paraj Industries, (Contractor of 

HPMC, AJC Plant), VP0 Parala, 

Tehsil 'Theog, District Shimla, HP 

Rs 1,00,000/-

(Vide order dated 

08.08.2023) 

M/s 	Infracool 	Pvt. 	Ltd., 	(C/o 

APMC CA Store), VP0 Parala, 

Tehsil Theog, District Shimla, HP 

Rs 1,00,000/- 

(vide 	order 	dated 

08.08.2023). 

Sh Dhani Ram & Ram Lal, Village 

Bhui (Deothi) PO Chailla, Tehsil 

Theog, District Shimla, H.P. 

Rs 1,00,000/- 

(vide 	order 	dated 

18.08.2023). 

Sh. 	Yashwant 	Thakur, 	Village 

Chainu Balasan, Gram Panchayat 

Barai, 	PO 	Sheel, 	Tehsil 	Rohru, 

District Shimla. HP 

Rs 1,00,000/- 

(vide 	order 	dated 

30.08.2023) 

Sh. Bhagat Chand Thakur, Village 

Chainu Balasan, Gram Panchayat 

Baral, 	PO 	Shed, 	Tehsil 	Rohru, 

Rs 1,00,000/- 

(vide 	order 	dated 

30.08.2023) 

n 

`Aembertecretery.wft=4"....-- 
P State Pollution  Control Beer- 
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District Shimla, H.P. 

Total units = 8 Total amount Rs. 

77,90,000/- 

(Copies 	of office 

orders are annexed 

as 	Annexure-VI 

collectively). 

Regional 

Office, 

Parwanoo 

Mr. 	Gulfam, 	M/s 	Shuaib Fruit 

Company 	Meruth, 	621-A, 	Sah 

peer Gare, Meruth at the sorting 

area in Village Tipra Parwanoo, 

H.P. 

Rs 2, 80, 000/- 

(Vide office order 

dated 20.12.2022) 

Mr. Ravi Anand, M/s Rotoflex 

Pakaging 	Corp. 	Tahliwal, 	una, 

H.P.at the sorting area in Village 

Tipra Parwanoo, H.P. 

Rs 2,80,000/-

(Vide office order 

dated 20.12.2022) 

Mr. Ayyub, S/o Hazilshhaq, 100, 

town 	Bugrasi, 	Barhana, 

Bulandsehar, UP-245403 	at the 

sorting 	area 	in 	Village 	Tipra 

Parwanoo, H.P. 

Rs 2,80,000/-

(Vide office order 

dated 20.12.2022) 

Mr. Rashid Suleman, S/o Majid, 

184, Mohmmadpur-Lala, Kanker- 

Khera, Meruth Cant UP-250001 

at 	the 	sorting 	area 	in 	Village 

Tipra Parwanoo, H.P. 

Rs 2,80,000/-

(Vide office order 

dated 20.12.2022) 

Member Secretary.ltanim.,___ 
HP State Pollution Contabil Boere 

r•-•!q 
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The Commissioner, MC 

Parwanoo, Distt. Solan. H.P. 

Rs. 80,000/- 

(Vide office order 

dated 20.12.2022) 

M/s Cosmo Ferrites Ltd. VP0- 

Jabli, Tehsil Kasauli, Distt. Solan, 

HP 

Rs. 75000/- 

(Vide office order 

dated 13.08.2021) 

The Commissioner, MC 

Parwanoo, Distt. Solan, H.P. 

Rs 5,55,000/-

(Vide office order 

dated 21.06.2021) 

M/s HPMC Ltd, Sec. 2, 

Parwanoo, Distt. Solan, HP 

Rs 1,87,500/-

(Vide office order 

dated 13.10.2022) 

M/s MT Autocraft, Village 

Naryal, Sector-4, Parwanoo, Ditt. 

Solan, HP 

Rs. 75,000/- 

(Vide office order 

dated 13.08.2021) 

Total units = 09 Rs. 20,95,500/- 

(Copies 	of 	office 

orders are annexed 

as 	Annexure-VII 

collectively). 

Regional 

Office, 

Rampur 

M/s R & B Construction, Head 	Rs 1,23,750/- 

Office 	Hindol, 	Below 	Thakur 	(vide 	office 	order 

Niwas Kasumpti Shimla 171009 	dated 	16.12.2019, 

Annexure-VIII). 

‘Vi ember Secittar v. 
AP State Pollution Co i Boar( 

- • 
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Prayer:- 

In view of the submissions made above and in reply/response dated 

20.02.2024 of HPSPCB, it is submitted that the State Board has taken 

action within its mandate with respect to the issues involved in this 

matter and therefore, it is prayed that the matter may kindly be disposed 

off qua HPSPCB. Any other order deemed fit and appropriate may also 

be passed in the interest of justice. 

fl 
VA,--Deponent 

Member Secretary, ttrtlit,,,_ 
HP State Pollution Control Beard 

Verification:- 

I, the above named deponent, do hereby further solemnly affirm that the 

contents of paras 1-3 are true and correct to the best of my knowledge, 

derived from official record and no part of it is believed to be false and 

nothing material has been concealed therefrom. 
4t,‘ 

Signed and Verified at Shimla on..2.. day of ./!./.6., 2024. 

cLA  Deponent 
Member aietaryN*104,..„ 

State Pollution ContiOt doer.:
Thirna 
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H.P. STATE POLLUTION CONTROL BOARD 

Near HPPWD Rest House, Dholra: Bilaspur (H.P.) 174001 

Phone: 01978-223550 

  

No. PCB BLP (Ses Ram NGT)/019- 	 Date:  

To 

M/S Afcons Infrastructure Ltd., 

Pandoh Bye pass Takoli, project V & P.O. Bajoura , 

Viii. Banala, P.O Aut, 

Tehsil. Aut, Distt. Mandi, H.P. 175121 

Subject: Compliance of The Hon'ble NGT order in Original Application No.65/2019 titled Ses Ram, 

former Pradhan Gram Panchyat Bahdai District Mandi : Levying of compensation for the 

damage to the environment on "Polluter pays principle" 

Sir, 

In compliance to the Hon'ble National Green Tribunal order dated 31-07-2019 in above titled 

case, the committee as constituted comprising of SDM Mandi, DFO Mandi and Environmental 

Engineer, PCB Bilaspur inspected the dumping of construction waste from Banala to khotinala 

by NHAI undertaken by AFCON Company in district Mandi. The committee assessed the 

compensation to be paid as per "Polluter pays principle" as detailed below: 

S.NO. Dumping site location Compensation assessed as per "Polluter 

pays principle". For period 03-04-2019 

to 28-05-2019 i.e 56 days. ( Lacs). 

1.  RHS Mandi —Manali NH at Dwada — Traffic 

diversion, Dist Mandi 

3.50 

2.  RHS Mandi —Manali NH, at Hanogi Gowshala 

area, Dist Mandi 

3.50 

3.  LHS Mandi —Manali NH, at Khoti Nallah approach 

to tunnel portal Distt. Mandi 

. 	 . 	3.50 

Total amount to be deposited with PCB . 10.50 

You are directed to deposit the above said amount Rs.10.50 lacs ( Rupees Ten lacs fifty 

thousand only) in the Office of Environmental Engineer, HP State Pollution Control Board, Bilaspur 

(H P) immediately, as per direction of the Hon'ble National Green Tribunal. 

Yours faithfully, 

(Dr. R.K Nadda) 
Environmental Engineer, 

HPSPCB Bilaspur. 

t 3 - 
	

'9110J1? 

Annexure-II
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H.P. STATE POLLUTION CONTROL BOARD 

Near HPPWD Rest House, Dholra: Bilaspur (II.P.) 174001 

Phone: 01978-223550 

  

No. PCB BLP (Ses Ram NGT)/019- 	 Date: C\\\() 

To 

M/S NKC Pojects P) Ltd., 

V & P.O. Bajoura , 

Telisil Bhuntar Distt. Kullu (HP). 

175125. 

Subject: Compliance of The Hon' ble NGT order in Original Application No.65/2019 titled Ses Ram, 

former Pradhan Gram Panchyat Bahdai District Mandi : Levying of compensation for the 

damage to the environment on "Polluter pays principle" 

Sir, 

In compliance to the Hon'ble National Green Tribunal order dated 31-07-2019 in above titled 

case, the committee as constituted comprising of SDM Mandi, DFO Mandi and Environmental 

Engineer, PCB Bilaspur inspected the dumping of construction waste from Banala to khotinala 

by NHAT undertaken by AFCON Company in district Mandi. The committee assessed the 

compensation to be paid as per "Polluter pays principle" as detailed below: 

S.NO. Dumping site location Compensation assessed as per "Polluter 

pays principle". For period 03-04-2019 

to 28-05-2019 i.e 56 days. ( Lacs). 

1.  RHS Mandi-Manali N.H Banala Parking site Distt. 

Mandi 

3.50 

2.  RHS Mandi-Manali, N.H Near Shani Temple Distt. 

Mandl (H P). 

3.50 

Total amount to be deposited with PCB 7.00 

You are directed to deposit the above said amount Rs.7.00 lacs ( Rupees seven lacs only) • 

in the Office of Environmental Engineer, HP State Pollution Control Board , Bilaspur (H P) 

immediately, as per direction of the Hon'ble National Green Tribunal. 

Yours faithfully, 

a 
(Dr. R.K Nadda) 

Environmental Engineer, 
HPSPCB Bilaspur. 

°(i -le-20)1 
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H.P. STATE POLLUTION CONTROLE "HIM PARIVESH", PHASE III, NEW SHIMLA-171009. 

Whercas. according the report received from the Environmental Engincer. H.P. Dallution Control Board, Regional Otlice Bilaspur, Dist. Bilaspur. |P. it has been 

ORDER 

intormed that the unit named as M/s Dinesh Kumar Sharma (PWD Contractor). (Nca: Gov:. 
ille Sehool Nagrota). Village Nagrota. PO Drang. Dist.Mandi. HP is operating without 
valid consent of the State B0ard. 

Whereas. it has bcen informed that (i) Show Cause Notices were served to the unit, by 

RO Bilaspur to apply for the Consent Operate of the State Board(ii) The unit is also 

carrv ing out washing operations apart from screening operation at the site.(ii)There is no DG 

set and the unit is running on electric connection.iv) As per the report of Mining Oficer 

dated 14/10/2021 the unit is operating at the same site. 

Whereas the facts stated above tantamount to the violation of the provisions of those 

contained in sections 24 & 25 of the Water (Prevention and Control of Pollution) Act. 1974 and 

Setioits 2i & 22 of the Air (Prevention and Control of Pollution) Act. 1981 constituting a 
cognizable offence punishable under section 41. 43 and 44 of Water Act. 1974 and 37, 38 & 39 

of the Air (Prevention and Control of Pollution) Act, 1981, notwithstanding action under Section 

33-A of the Water (Pollution & Control of Pollution) Act, 1974 and 31-A of Air(Pollution & 

Control of Pollution) Act, 1981. 

FR 

Therefore, in consideration of the facts stated above & in exercise of power conterred 

under Section 33-A of the Water (Pollution & Control of Pollution) Act.1974 and 31-A of 

Air(Pollution & Control of Pollution) Act. 1981, the H.P. State Electricity Board in general and 

the Executive Engineer, Electrical Division-Mandi in particular are. hereby directed under the 

provisions of Section 33-A of the Water (Prevention and Control of Pollution) Act. 1974 and 31 

A oT Air (Prevention & Control ot Pollution) Act. 1981 to disconnect the power supply (0r any 

vuer source of energy) of the unit M/s Dinesh Kumar Sharma (PWD Contractor). (Near Got. 

Middle School Nagrota), Village Nagrota. PO Drang, Dist.Mandi. HP forthwith. 

ol--24 
D-2 

Contd. -
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Direction is also issued to M/s Dincsh Kunar Sharma (PWD Contractor), (Ncar iov!. Mill 

School Nagrota). Village Nagrota. PO Drang. Distt.Mandi. 1IP lo suspend the production and ot 

to operate the unit even on DG set or any other source ol energy. Al concerncd shall repol 

compliance forthvith, as various opportunitics have alredy been granted to the delaulting unit to 

comply. 

-2 

The non-compliance of the above directions shall constitute a cognizable oflence attraeting 

line up-to Rupces ten thousand and imprisonment up-to seven ycars under Sections 4|,43 

and 44 of Water Act. 1974 & Seetion 37,38 & 39 of the Air Act, 1981 whiclh can also be 

initiated. 

part. 

Strict compliance from all concerned is solicited to avoid legal liability on their 

Endst. No. HPSPCB/RO Bilaspur( Misc.)/2021-

Member Secretary 
HP State Pollution Control Board 

Ph. No. 0177-2673766 

Dated:-27/o202/ Os3 

Copy forwarded to the following for information, compliance/action and report: 

1. The Chairman, HPSEBL, Kumar House. Shimla-4 (H.P). 

4. Case File. 

2. M/s Dinesh Kumar Sharma (PWD Contractor). Village Nagrota, PO Drang. 

Dist.Mandi, HP to stop the process/operation of the hot mix plant immediately on 

DG set. 

The Environmental Engineer. HPSPCB. Regional Office Bilaspur, District- Bilaspur. 

HP to calculate the Environmental Compensation as per the directions of Ilon ble 

NGT. 

MembèbSeeretary 

HP Sjate Pollution Control Board 
Ph. No. 0177-2673766 

16169



No. PCB/BLPI (997) M/s Dinesh Kumar Sharma screening plant/2022-5 445 From: 

To 

H.P. STATE POLLUTION CONTROL BOARD Regional Office Bilaspur, Near HPPWD Rest House Dholra, Tehsil & DIst Bilaspur (Himachal Pradesth)-174001 
Teletax- 01978-223550, Website http lIhppcb niC in/ 

Subject: 

Environmental Engineer 
M/s Dinesh Kumar Sharma Screening Plant, 
Village Nagrota, Post Office Drang. 
Tehsil Padhar, District Mandi 

Environmental Compensation- reg. 

Dated:-3oo3)22 

Tnis is in reference to the HPPCB Head Office order no Endst no. HPSPCB/RO Bilaspur 

(MISC. )/2021- 10591-93, dated 27.10 2021 regarding sealing of your unit and in compliance to re 

directioNs received to this office the Environmental compensation as per the directions of the Hon oie 

NGI, te EnviroNmental Compensation amounting Rs. 10, 75,000/- (Rupees Ten Lacs Seventy FIve 

Ihousand only) has been calculated for the period of violation, according to the formula prescribed in 

the orders passed by Hon'ble National Green Tribunal on 19.02.2019 in "O.A no. 593/2017 titled as 

Paryavaran Suraksha Samiti Vs Union of India & Ors" 

You are hereby directed to deposit the Environmental Compensation amounting 

Rs. 10,75,000/- (Rupees Ten Lacs Seventy Five Thousand only). in the form of demand draft duly 

issued in favour of Environmental Engineer, HPSPCB Bilaspur payable at Bilaspur, so that the necessary 

action on your online application for Consent to Establish can be taken accordingly 

33 
Atul Parmar 

Environmental Engineer 

H.P. State Pollution Control Board Bilaspur 
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.:!...#3-1002/24i2023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD 

9NE)w RE- I 

IIEGD,POST 

HP STATE POLLUTION CONTROL 
BOARD 

HIM Parivesh Bhawan, Phase-III, New Shimla- 
09 

Phone No. 0177-2673766, 2673020 FAX-0177- 
2673018 

Office Order 
Whereas, it has been reported that Mis Gawar Construction Limited is 
resorting to unscientific muck dumping and the said unit has not 
obtained consent from the H.P. State Pollution Control Board tbr the 
rehabilitation and upgradation to Four Lane configuration & 
Strenthening of Mo to Sihuni from Km. 42.000 to Km.51.000 (Design 
Length 8.330 KM) of NH-20 (New NH-154) of Pathankot -Mandi 
Section in the State of Himachal Pradesh, as required under Section 25 
& 26 of the Water '(Prevention & Control of Pollution) Act, 1971 and 
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981. 

Whereas, 	the Regional Officer, Dharamshala, HPSPCB vide 
communication dated 03.04.-z023 reported unscientific muck dumping 
during the rehabilitation and up gradation work to Four Lane 
configuration & Strengthening of .Mo to Sihuni from Km. 42.000 to Km. 
51.000 (Design Length 8,330 KM) of NH-20(New NH-154) of Pathankot 
.-/vIandi Section in the State of Himachal Pradesh. 
And accordingly, vide this office communication no 2277-80 dated 
20.05.2023, Environment Compensation of Rs 1.00 Laid) each was 
imposed upon Mis Gawar Construction Limited and two of its 
subcontractors i.e. Mis Bharat Construction India Private Limited and 
Mis MVD Cementation & Construction Private Limited. 

eR2 	Whereas, it has been reported that when the site was again inspected 
on 01.06.202 by the official of Regional Office, Dharamshala, liPSPCB, 

/;1, was found that the muck was again dumped at the river site without 

providing protection measures adjoining to the kha.c1 and hence 

direction for compliance was again. issued by Regional Office, 
AcfrDharamshala, HPSPCB vid.p letter no 1757-63 dated 02.06.2023, but no 

compliance has been reported by the unit till date. 

Whereas, additionally 'a direction was issued to National Highway 
0113f Authority of India by Regional Officer, Dharamshala vide letter dated 

2_410'4- 1023 

(Mc 

HPSPCB Dhar 
Dy. 
Dated. 

Annexure-III
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1-3.0B-C2,24,2073-CONSENT SECTION-STATE POLLUTION CONTROL BOAR 

	

1 2.06 .2023 v./r, i(11 	 fmchrsed to Mis Gawar Construction 

dirext.ing 1.1Thrpie lc, stop the unscientific muck dumping alone 

the  pat h Eir,kot _Nan di hi ci h kv Fi v adiar.rmt tr) khad(s) in 32 mile to Koth 

stretch Ind providt: thr,. 1,rnto.c.tion Trwasurns nmecliat.e1V but no 

complince was ruported. 

Whore:as, tnailv a show r:dusc no[ .ii.::(:; (no. 4-8.9 dated 05.07.2023) 

	

\\ OSissued  to M/s 	consi.ruction Liniited to inimediately apply for 
the. cmisent (.2ft the Stilte Bo-cirri: to ensure that protection measures are 
provided to the muck a I .readv dumped by the said unit/its 
subcontractors at the nveu SiVS .6r1r.i. to stop further excavation for 
constructional activities, till p:-.op,i• dfr..-.1(fnatii dumping sites are 
identified as pci.  coming ci:paniHe.:,. 

Whereas, M/s 	Consi.ruction.  1..,irith.(A submitted its reply dated 
06.07.2023 in response. to State. Bui-ird's notices, according to which the 
unit and its sub-(..:ontractcw have deposited the compensation of Rs. 
Three Lakhs and requested 	 action in reference to Honible 
NGT orde:-S  passed in O.A. no. 593/2017. it was further asserted that 
the projed is not required to take cons.:-.mt of the State Board, which is 
untenable  

Wh ereas,  this sector  is covered under the orange category of 
industries/sector and required to seek prior consent under Water Act, 
1974 Sz Air Act, 1981 prior to commencing of its activities and whereas, 

in fact M/s Gawar Construction Limited had applied and obtained the 
consent of the H.P. State Pollution Control Board for the construction of 

other stretches of Highways in the State. of H.P. 

In view or the ahove non-(:ompliances and continued violations, in 

exercise of power conferred under the Section 33-A of Water Act, 1974 

and Section 31-A of Air Act, 1981. it is hereby directed that:- 

Gawar Construction Limited shall apply for the Consent of the Slate 
Board and shut down all operations including the work of sub- 

contractors till proper proLection and restoration work at all the . 
dumping sites is carried out & complete compliance is submitted 

to State Board. 

• 2. Environment Compensation of Rs.. 65,25,000/- (Rupees Sixty 

Five Lakhs twenty five thousand only) for the violation period 

03.08.2022 to 17.07.2023) is hereby imposed upon M/s Gawar 
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Lalculation Ftew Alumna of EC 
imposed In Rs.) 

    

Pl— 50 (Flo; 
N= 318 days 
R= 250 cas avoraqv Rupt.,Qs as 
recommended by CPC.P. in ih FC 
guidelines) 
S= factor for scale opei wn (1.5) 
LF= 1.0 

Rs. 63,25,000/- 
c i-:upees Sixty 

Lakhs twunt ,  five 
ihousancl only) 

  

C2124;./..023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD 

Construction Limited, being principal proponent., as per the CPCB 

Guidelines for EC and Environment. Policy framed, in compliance of 

Honible NGT order dated 19.02.2019 & 28.08.2019.  in OA. No. 
593/2017 titled Paryavaran Suraksha Samiti & Anr vis Union of 
India Sz Ors. 

The Environmental Compflisation WC) has been .mpoed on the bilsis of following 
orinula 

= 	NxU S 

Where, EC is Envirotimentca Comppasation 4n?. 

P1 = Pollution Maw% of industrial seci.or. 

N = Numbor of day:, of violation NMI,. plca.c. 

R = A factor in Rtipres 	for EC. 

S = Factor for scalo of operation. 

LF = Location factor. 

	

The details of Environment Compensation impiisod 	th,, unit i.lre as 11(:11,w•-• 

• 

Name of the unit 

Mis Gawar Construction 
Limited, 	SF-01, 	jr-ID 
Galleria, Sector 48, Solina 
Road, Gurugram, Haryana. 
Pin 122001. 

The amount. of compensation already paid by the unit shall be adjusted 

against the total amount payable. 
Please note that in the event of failure to comply with the directions and 
non submission of environmental compensation, action as per law shall 

be initiated against you at your own risk and cost. 

-Sd 
(Anil joshi, IFS) 

Member Secretary 
H. P. State FolluLiuu Contr.c.)1 Board, Shirnia 

Endst. No.: PCB/ivIisc Compl.aints(RO Dharanishala)/2023 -ç t-r 	3 12' 
Dated: ,2,21 	,• 

Copy forwarded to: 
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PCB-1002/2412023-00N5ENT 

sEcTioN-sTATE POLLUTION CONTROL BOARD 4C''  

:220159/2023  

Mis dawar Construction Limited., SF-01, PO 
Galleria, Seaor 48, 

Sohna Road, GUrugram, Haryana. Pin 122001 for information and 

compliance to the above directions and report, forthwith. 

2..Mis Bharat Construction India Pvt. Ltd. Village Luther, PQ Kotla, 
Tehsil jawali, Distt. Kangra-H.P. with direction to immediately shut 
.down the operation and restore the site. 

3. .1\4/s NM) Cementation & Construction Pvt. Ltd., village Balah, PO 
Kotla, Tehstl Jawati, Distt. Kangra, H.P with direction to 
immediately shut down the operation and restore the site. 

4. .The Regional Officer, ITSPCB, Dharamshaia to ensure that the 
directions are delivered to the units today itself and compliance be 
ensured. A report in this regard shall reach this office 'Within 3 
days with pictorial evidence. 

Signed by 
Ani[Joshi 

Date: 22-07-2023 15:10:12 

(Anil Joshi, IFS) 
Member Secretary 

H. P. State Pollution Control Board, Shimla. 
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PCB-1002/24/2023-00NSENT SECTION-STATE POLLUTION CONTROL BOARD 

/11199352/2023 

REGD.POST 

HP State Pollution Control Board ., 

Ns.. II I I No HIM Parivesh Bhawan, Phase-III, New \ ,.*i‘'  LIFE 
, 

Shimla-09 71 Lifestyle for 
1-IPS— C.B P 

..., .. 

V Phone No. 0477-2673766, 2673020 	 Environment 

No./PCB/Misc Complaints(RO Dharamshala)/2023 -v,2-1) ----g—D 
Dated: 94> , S-  r [2,023 

Environmental Compensation for unscientific muck dumping as per order 
by lion'ble NGT in 0.A No 256 of 201_3 titled as Abhishek Rai V.Ls_ 
State of HIP. & Ors  

To, 

M/s Gawar Construction Limited, SF-0, JMD Galleria, Sector-48, 
Sohna Road, Gurugram, Haryana. 

ii. M/s Bharat Construction India Pvt. Ltd. Village Luther, PO Kotla, 
Tehsil Jawali, Distt. Kangra-H.P. 
M/s MVD Cementation& Construction Pvt. Ltd., village Balah, PO 
Kotla, Tehsil Jawali, Distt. Kangra, H.P 

WHEREAS, as per the report of the Regional Officer, HPSPCB, Dharamshala vide 
letter no PCB/Misc. Files/RO /(D/sala)/22 29-31 dated 03.04.202.3 various public 
complaints were received regarding unscientific muck dumping along the Mandi-
Pathankot Highway on the bank of the Khads. 

WHEREAS, the work of re—habitation & Up-gradation to four lane configuration & 

strengthening of Mo to Sihuni.irom 42.000 KM to 51.000KM of NH-20(new NH-154) of 

Pathankot-Mandi Highway has been awarded to you to M/s Gawar Construction 

Limited, SF-0, jIvID dalleria, Sector-48, Sohna Road, Gurugram, 
Haryana who has further awarded the work to M/s Bharat 
Construction India Pvt. Ltd. site address Village Luther, PO Kotla, 
Tehsil Jawali, Distt. Kangra-H.P. Presently M/s MVD Cementation& 
Construction Pvt. Ltd., site address village Balah, PO Kotla, Tehsil 
Jawali, Distt. Kangra, HT. is executing the wok of excavation of hill 
slope on behalf of M/s M/s Bharat Construction India Pvt. Ltd. 

WHEREAS, in view of received public complaints Regional Officer, 
HPSPCB Dharamshala, has informed that the inspections of the sites 
were conducted on 3.11.2022 and 29.03.2023 and found that the 
muck is being unscientifically.. dumped aloncl the Mandi-Pathankot 
Highway adjacent to the Khad near Trilokpur to sihuni were without 
any protection wall, thereby leading the muck to directly flow into the 

water body which may contaminate the surface water flowing in the 
khad and may choke/affect the water supply schemes downwards. 
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r"N 1 )02'24!2023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD 

WHEREAS, numerous notices were issued to you vide letters dated 
03.08.2022, 25.08.2022, 07.11.2022 and 03.03.2023 but nothing 
tangible has ,been done by you. 

WHEREAS, order passed by Hon'ble NGT on 29.07.2013 in 0.A No 
256 of 2013 titled as Abhishek Rai Ws State of H.P. & Ors states that: 

...."We also direct all the authorities concerned to keep a strict vigil to 
prevent throwing of municipal solid waste. Untreated sewage, effluent 
or other material/construction material into the river Beas. Whosever is 
found to be throwing or dumping any such material, effluent etc. 
directly or indirectly into thp rivor 8ea,c or its tributaries or even at its 
banks, will have to pay a sum of Rs 1.00 lakh as compensation for 
causing pollution 011 til(;) bask of the polluter pays principle." 	 

WHEREAS, the, 	stated i-ibove tantamount to violation similar as 
mentioned in the Hon ible NGT in its order dated 29.07.2013 in 0.A No 
256 of 2013 titled as Abhishek Rai Vis State of H.P. & Ors. 

In view of above, you are hereby directed to deposit the Environmental 
Compensation amount of Rs. 1..00 Lakh each in the account ofMember 
Secretary, HP State Pollution Control Board, Bank of Baroda A/c 
No. 54140100001617 MSC Code BARBONEWSIM) within 3 days, 
failing which further action as per the provision of shall be initiated against you. 

-Sd- 
(Anil Joshi, IFS) 

Member Secretary 
HPSPCB, Shimla. 

Copy to:- 

e Region:al Officer,' HPSPCB Dharamshala to ensure that the 
letter is received by the units today itself for necessary compliance. 
He is directed to ensure that muck dumping doesn't take place 
without proper protection measures and required Pollution Control 
Devices. Remedial action for the compliance be immediately taken 
by the unit and compliance report to this office be submitted 
within 3 days.The RO to also ensure that the concerned Forest/ 
revenue staff be also directed to take suitable action in this regard 
1,v.r.t violation of Indian forest act/FCN Land Revenue act and 
action taken report from them, in this regard, be ensured 

2. Case file. 
Signed by Anil Josh', Ifs 
Date: 20-05-2023 10:17:23 

(Anil Joshi, IFS) 
Member Secretary 
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PCB-I001/7/2023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD-Part( 1) 

IW243z2023 

H.P. STATE POLLUTION CONTROL 
BOARD 

No. PCB/Power Disconnection/Kullu/E-130584/2023 

To 

"HIM PARIVESH", PHASE III, 
NEW SHIMLA-171009. 

M/s. NKC Pvt. Ltd. 
Contractor of fourlane, 
Kullu, Distt. Kullu, HP 

Environmental Compensation as per the Orders of Hon'ble National Green 

Tribunal in OA No. 256/2013 for muck dumping. 

Dy. o. 

Dated: 

J.818 12:-2-623 

Whereas, as per the report of Regional Officer, HPSPCB Kullu, Distt. 

Kullu, HP vide letter No. 1370 dated 7.8.2023. it has been reported that 

telephonic complaint received from the Deputy Commissioner, Kullu on 

1.8.2023 that muck is being dumped to the river Beas in front of the Maa Kali, 

Sheetla Mata Mandir, IA Shamshi in four lane. The site was inspected, and it 

has been observed that the muck was dumped into the river Beas at the spot 

near Jia on four lane by the M/s NKC Pvt.Ltd. without any protection/retaining 

structure. During the course of inspection one vehicle (Dumper) No. HP 66 

8122 was found at the site containing muck and the driver Sh. Ghanshyam S/o 

Sh. Hiri Nath. Vill. Jhidi, P.0. Nagwain, Tehsl Aut, Dist. Mandi (H.P.) of 

vehicle given the written spot statement that he was lifting the muck of M/s 

NKC Pvt. Ltd. who engaged in the four-lane construction work in Distt. Kullu 

(H.P.) and the employee Sh. Deepak Mishra. Site Engineer. NKC, Pvt.Ltd. & 

Sh. Dev Raj Singh Senior, Highway Engineer. NKC. Pvt. Lid. ordered him to 

Whereas, the Hon'ble NGT order vide dated 29.07.2013 in case of 
Abhishek Rai V/s State is: 

"Whosever is found to be throwing or dumping any such material, of 
H.P. & Ors. that effluent etc. directly or indirectly into the river Beas or its 
tributaries or even at its banks, will have to pay a sum of Rs. 1.00 lakh s 
compensation for causing pollution on the basis of the 'polluter pays 

principie. 

Whereas, the Regional Officer, Kullu has further recommended that an 
Environment Compensation amOunting to Rupees 1.00 Lakh as per the 
aforesaid order of Hon'ble NGT may be imposed on the said unit for the 
violation. 

Whereas, the facts stated above tantamount to violation of the 

throw the muck into the river Beas on the aforesaid location. 
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PCB-I001/7/2023-CONSENT SECTION-STATE POLLUTION CONTROL BOARD-Part(1) 

W243268/2023 
. 

provisions of the Water (Prevention and Control of Pollutionj Act, 1974 and the 
Air (Prevention and Control of Pollution) Act, 1981 constituting a cognizable 
offence punishable under the aforesaid Act; and attracts the directions of 
Hon'ble NGT in O.A. No. 256/2013. 

In view of above, an Environment Compensation amounting to Rs. 
1.00 Lakhs is hereby imposed upon you with direction that the same must be 
deposited immediately in the account of Member Secretary, HP State Pollution 
Control Board. Further, you are directed to stop your construction work 

immediately and provide adequate protection measures over the muck 
dumping sites. 

Compliance report in this context shall reach the office of undersigned 
within 7 days, failing which action under the provisions of Water (Prevention & 
Control of Pollution) Act 1974, Air (Prevention and Control of Pollution) Act, 
1981 and Environment (Protection) Act 1986 shall be initiated against you. 

Endst No. PCB/Power Disconnection/Kullu/E-130584/2023- go 83 -85 
Dated: /2 9r 2o3 

(Anil Joshi, IFS) 
Member Secretary 

Copy forwarded to the following for information and necessary action: 

2. The System Manager, IT Section. 
3. Case File. 

The Regional Office, Kullu, Dist. Kullu, H.P. to ensure that the above. 
orders are implemented, and latest status report in the matter be 
submitted to this office within 7 days. 

Sd/ 

Signed by 
Anil Joshi 

PA'S224:19 
Member Secretary 

1. 1:59 PM 
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To 

No PCB RO Kullu(1 4()Mis NKcnj )bl. | 

Subject: -

H.P. STATE POLLUTION CONTROL BOARD 
ze: HIMUDA, Shopping Complex Hall No-5, BeasaMoar- Kuliu 
Distt-Kullu, Pin-175101 (Phone: 01902-223149) 

Website: http://hppcb.nic.in e-mail: pchrokuilu@gmai.com 
666-67 

The Project Manager 
NKC Project, Village Hat, Tehsil Bhuntar 

Distt. Kullu HP 

Dared- QY-6-2o20 

Submission of Environmental Compensation regarding. 

In continuation to this office letter No. 391|-13 dated 25.02.2020 and 5251 dated 20.03.2020 regarding 

Snow cause notice under Water (Prevention and Control of Poiluion) Act 1974 and Air (Prevention and Cntro o 

Poliution) Act,1981 and the reply submitted by vou dated 20.03.2020 regarding stopping of sprinkling excess water 1l0* 

2nG proViding retaining wall along the river to restrict the muck fow. The same has been verified by this office on datea 

20.05.2020. As you have aiready carried out muck dumping activities at site without proper protection measures and mucX 

fiows to the river with the water from the construction site and have the imcpact on the water guality of river Beas . wh1Cn 

is gross viciation of provisions of the Water (Prevention and Contro! of Pollution) Act, 1974. 

The Hon ble National Green Tribuna! in O.A. No. 593/2017 titled Paryavaran Suraksha Samiti & Anr Vs 

Unicn of lndia &Ors dated 19.02.2019 passed the following directions: 

îollowing directions: 

"...Comzittee has come up with following formula for levying the Environmental Compesetian ivn 

instonces us menticned ut u, h and e including non-comp!iance ofthe environmental stancdurds/violution of c'irections. 

Further Hon'bie Nationa! Green Tribuna! in 0.A.!038/2018 dated 10.07.2019 and 23.08.19passed 

.The essence of rule of law is that no actiily which is against th2 law is atluwed to continu und the 

nerson viclating the law is punished according io law. Thus nereiy reguiring inproveneni does noi obviute the need fo 

punishing the law violators/polluuers: stopping poiluting ativity and recovering compensation fur the duniage alreut 

causLd so as to recover the cost of restoraticn is the nandute of!uw.... 

Further in compliance of above orders of Hon'ble NGT you are liabie to pay EavirTpme.a! 

Compensation amountíng Rs. 1.30.000 !- (Rupees One Lac Thirty Thousand only ). 

You are therefore. directed to deposit / transfer the above mention Environmentai Compensation anouni 

directiv in the AC No. 54 140 i0000167 (IFSC Code : BARBONEWSIM) Member Secretary, HP State Pollution Conro! 

B0ard. Shimia and submir the pay1ne:t bank tuansaction Number for official recorá. Failing of which âctien shai: he 

siriated under the provisions of Water (Prevention and ContrTl of Pollution) Act,!974 withcut further notice at your :islk 

and cost please. 

(Er. PraiCepisudgi!) 
Asstt. Enviro:mental Enginee: 

H. P State Po!iution Controi Board, Kui 

Copv orH arded o the Member Secretary. HPSPCB. New Shimla for informaticn and necessary ciiglease. 

(Cr. 
A sstt. Envird1n:cntai Egi:.co: 

H.P Stale Poliuticn ConttoB Boari, Kul. 
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on 

To 

No- PCBRO Kullu (196) Ms NKC projccts (P) lhd1)a/2021/2.uSo 

H.P. STATE POLLUTION CONTROL BOARD 
Regional Office: HIMUDA, Shopping Complex, Hall No-5, Kullu, Distt-Kullu, Pin-175101 (H.P) Phone: 01902-23149 Website: http://hpspch.nic.in e-mail:p:brokullu anail.con1 

Sab: -

The Projcct Managet, 
NKC Project, Village Hatt, Tehsil Bhunter 
Disu. Kulu (H.P). 

Regarding Environment Compensation. 

Reg. 
Dated:o5os 252) 

ln continuation to this ofice letter No. PCB' RO Kullu (1 196/ M/s NKC projects (P) 
L TMat 2021-19-20 dated 05.04.2021 regarding show cause notice under Water (Prevention & 
Conttol of Pollution) Act. 1974 and Air (Prevention & Control of Pollution) Act, 1981 & 
Fivitonnent (P'rotection) Act, 1986 and dircction was issued to lift up the dumped muck/debris 
and to proide propet retaining structure along with sabilized slopes in order to prevent the flow 
ct muck into the river Beas. 

heras, inspection has been conductcd by this ofice on dated 04.05.2021 and 
caing the course of inspecion, it has been observed that the nuck/debris was dumped along the 
civer Beas and no corective measures has been iaken (photographs enclosed). Despite of 
ciiection issued vide letter no. PCB RO Kullu (1 196) M/s NKC projects (P) Lid/ Hat/2021-19 
20 daed 05.04.2021. No compliance has been made tll date. 

Whereas. you are violating the provisions under Section 24 of Water (Prevention & 
Coaul of Pollution) Act, 1974 and section 22 of Air (Prevenion and Control of Polluion) Act. 

The lHon'ble National Green Tribunal in O.A. No. 393-2017 itled Paryavaran 
Suraksha Semiti & Anr. Vs Union of India &Ois dated 19.02.2019 passed the following 
directions: 

.Commitee has come up with followin: formula for levying the Environmental 
Compensation in instemces as mentioned at a. b and c incuding nor-conplianee of the 
evironmental standards /iolation of directions, " 

Further Hon'ble National Green Tribunal in O.A.1038/20IS dated 10,07.2019 and 
23.08.19 passed following directions: 

".The essence of rule of law is that no activity wich is egainst the lav is 
cllowed o contine and the person violating the law is pnished aceordng to lw. Thus merely 
requiring inprovement does not obviate the necd for puaislhing the les violators/polluters: 
stopping pollting ativiy and recovering compensation jor the tcanage alrea caused so as to 
Tcover the cost of restoration is the mandate of law ... 
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Further. in compliance of above orders of Hon'ble NGT you are liable to pay 

Environmental Compensation amounting Rs.1,75,000 /- (Rupees One Lac Seventy Five 

Thousand only). 

You are therefore, directed to deposit / ranster the above mention 

Environnmental Compensation amount directly in the A/C No. 54140100001617 (IFSC Code : 

BARBONEWSIM) Member Secretary, HP State Pollution Control Board. Shimla and submit the 

payment bank transaction number for official record. Failing of which action shall be initiated 

under the provisions of Water (Prevention and Control of Pollution) Act,1974 without further 

notice at your risk and cost please. 

Copy to: 

Er. Sunil Sharnna, 

ole AEE, HPSPCB, Kullu, H.P. 

1. The Member Secretary, HPSPCB, Shimla-09 for kind information and necessary action, 

please. Lr. Suhi Siarma, 

ole AEE, HPSPCB, Kullu, H.P. 
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HPSPCB 

To 

H.P.STATE POLLUTION CONTROL BOARD 

No. PCB /RO Kullu/ NGT File /Vol-XI/2022- 348-99 

Regional Office: HIMUDA, Shopping Complex, Hall No-5, 
Kullu, Pin-175101 (H.P)Phone: 01902-223149 

Website: http://hppcb.nic.in e-mail: pcbrokullu@gmail.com 

Sh. Sunil Dutt S/o Sh. Nand Lal, 
Tehsil Manali, Vill Siyal, P.O. & 

Distt.Kullu (H.P.). 

Sub: Regarding submission of the Environmental Compensation. 

Act. 1986. 

Dated: o6- /o-O22 

This is in reference to the news item published in Punjab Kesri newspaper on dated 
29.08.2022 regarding dumping of muck along the River Beas and inspection of site 
conducted on same day by this office. During the course of inspection, it was observed that 
the site shown in newspaper is located in front of the Hotel Le- Grand, Rangree, Tehsil 

Manali, Dist. Kullu (H.P,) and muck was dumped opposite to the aforesaid unit along the 
river Beas. Moreover. Sh. Rajat Rana owner of tipper no. HP58 B3016 informed that Sh. 
Sunil Dutt establishing a tourism unit and developing a plot at Vill. Simsa, P.O. Chhiyal, 

Tehsil Manali. Dist. Kullu (H.P) and advised him to throw/dump muck on the aforesaid site 
and you have accepted offence and agreed to compound the offence as per written statement 
given by you during spot inspection. The aforesaid activity is in gross violation of provisions 
of Water (Prevention and Control of Pollution) Act, 1974 and Environmental (Protection) 

Whereas. the Hon'ble NGT order on dated 29.07.2013 in case of Abhishek Rai V/s State 
of H.P. & Ors. that ."Whosever is found to be throwing or dumping any such material, 

effluent etc directly or indirectly into the river Beas or its tributaries or even at its banks, 
will have to pay a sum of Rs. 1. 00 lakh as compensation for causing pollution on the basis 
of the 'polluter pays principle. ". 

Thereafter. the matter was taken up with the worthy Member Secretary, HPSPCB vide 
letter no. PCB/RO Kullu/News cutting /2022-2096 dated 01.09.2022 to impose the 
Environmental Compensation of amounting to Rs. 1.00 Lakh to you for the aforesaid 
violation and direction has been received to this office vide no. PCB/Ro Kullu (Misc. /2022 
13391 dated 30.09.2022 to proceed as per the order passed by the Hon ble NGT in OA No. 

256 of 2013 dated 29.07.20 13 regarding imposition of Environmental compensation upon the 
violator identified under polluter pay principal. Hence in view of above you are hereby 
directed to deposit the aforesaid Environmental Compensation amounting Rs. 01 Lakh in the 
Bank of Baroda A/c no. 54140100001617 (IFSC Code BARBONEWSIM) immediately for 
violation you committed and submit the receipt/ compliance report to this office at the 
earliest. 

(Er. SuLskarma) 
�eAEE, HPSPCB, Kullu 

Copy forwarded to the Member Secretary, HPSPCB, Shimla for information w.r.t. letter no. 
PCB/Ro Kullu (Misc.)/2022-13391 dated 30.09.2022 please. 

Er. Sun Shhrma) 
AEE, HPSPCB, Kullu 
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Annexure-V
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H.P.STATE POLLUTION CONTROL BOARD 
Office: WO Rkipura, Tebsil & bistt-Chamba, Pin-176310 (HP.) 

Phone: 01899-237426 
Website http://www.hppcb.nic,in e-mail : pcbrochtunbaq'gsmail.com 

• s,),•• 

• 7,1,  

No-PCB/RO/CBA/Sanjeevan Singh/2022- —51.6 - 4s-
To 

M/s Jagson Cosntructions Limited, 
village Bhadurpur, GT road, Batala,4  
Gurdaspur, Punjab-143503, India 

Dated- 2?-10 2 1,142..,s  

Sub: 	Environmental Compensation on illegal dumping of debris along the Motla 
Sukhiyar roads. 

This is in continuation to this office letter no. 3448-53 dated 12.01.2023 and head 

office letter no. HPSPCB/MIsc.R0 Chamba/ Chamba/2022-19040 Dated 09.01.2023 in compliance to 

CWP1L No. 81 Sanjeevan Singh vrs State of H.P. or, others regarding illegal dumping of muck along the 

hill slopes and water bodies. 

In context of above said matter Regional office, HPSPCB Chamba has inspected the 

site and a detailed report was prepared. In view of violations committed as observed and also specified 

in detailed inspection report, this office has issued notices to you vide letter no. 3001-02 dated 

03.11.2022 and 3260 dated 15.12.2022, wherein it was directed to submit the compliance report to 

this office within 15 days and 07 days respectively. But no compliance report has been reached to this 

office till date. 

Therefore, as directed by HPSPCI21 head office Shimla this office has imposed an 

Environmental Compensation (EC) amounting rupees 1,00,000/- (One Lakh rupees only) on the basis 

of Honible NOT order on dated 29.07.2013 in O.A. No. 256 of 2013 titled Abhishek Rai Vjs State of /IP. 

8/. Ors.) relevant extract of the order is reproduced here as under. 

	"Whosever is found to be throwing or dumping arty such material, effluent etc 

directly or indirectly into the river Beas or its tributaries or even at its banks, will have to pay a sum of 

Rs. 1.00 lakh as compensation for causing pollution on the basis of the polluter pays principle " 	 

Therefore, you are once again hereby directed to deposit the EC amount of rupees 

1,00,000/- on the account of Member secretary HP State Pollution Control Board Shimla vide account 

no. 54140100001617; IFSC Code: BARBONEWSIM; Brach Name- NEWSIM, Himachal Pradesh; Bank 

Name:- Bank of Baroda) within 15 days under the intimation to this office. 

(Er. Rahul Sharma) 
AEE, HPSPCB, RU. Chamba. 

Copy to; 
I. The Deputy Commissioner Chamba, for your kind information, please. 

2. The Member Secretary, HPSPCB Shimla fyoor kind information, please. 

3. The Addl. District Magistrate Chamba for your kind information, please. 

4. The Sub-Divisional Magistrate, Bhattiyat for your kind in 	and nceessaiv 

please. 

F. 	The Executive Engineer, HPPWD DalhousteiChowitri to en SU IV that tX shall be deposited at 
the above said account with in a given time. 

(1.:1 
111 1 `;11(s1 4. 1:.t) 

ok 
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Dated: So2 22 

Environmental Compensation as per order by Hon'ble NGT in 0.A No 256 of 2013 titled 
as Abhishek Rai V/s State of H.P. & Ors 

No./PCB/Misc Complaints(RO Shimla)/2023 )36) -69 

To. 

HP State Pollution Control Board 
HÌM Parivesh Bhawan, Phase-||, New Shimla-09 

Phone No. 0177-2673766, 2673020 FAX-0177-2673018 

Shri Yashwant Thakur. 

WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter no PCB/ 
ROS/ Misc Complaint) )2023 1369 dated 30.08.2023 it has been informed that a video was 

circulated on social media in which some people were seen dumping rotten arx les in a waste 

water stream. As per report received from Panchayat Secretary, Bharal., it es been informed 
that Sh. Yashwant Thakur, S/o Sh. Diwan Chand, Village Chainu Balasa.1, Gram Panchayat 
Baral, P.0 Sheel, Tehsil Rohru, Distt Shimla and others have dumped the rotten apples in a 
water stream at Baral Chainu Balasan. 

Village Chainu Balasan, Gram Panchayat Baral. P.O Sheel 
Tehsil Rohru, District Shimla (HP) 

WHEREAS, HPSPCB, has already issued notices to you vide letter da.ed 10.08.2023 & dated 
24.08.2023 asking you to show cause a_ to why action as per section 41. 13 & 44 of Water Act, 

1974 and as per section 15 of Environment Protection Act, :986 3 Environmental 
Compensation as per order issued by Hon'ble NGT in OA no. 56 cf 2013 shall not be 

initiated against you but no reply has been received from your unit so far. 

.... 

WHEREAS, an order was passed by Hon'ble NGT on 29.07.2013 in OA N 256 of 2013 

titled as Abhishek Rai V/s State of H.P. & Ors as under: 

..... 

"We also direct all the authorities concerned to keep a strict xgil io revent throwing of 

municipal solid waste. Untreated sewage, effluent or other materiall:onstruion material into 

the river Beas. Whosever is found to be throwing or dumping an such ma erial, effluent etc. 

directly or indirectly into the river Beas or its tributaries or ' en at its bank s will have to pay 

a sum of Rs 1.00 lakh as compensation for causing poll1 .on on the basis the polluter pays 

principle. 

WHEREAS, the fact stated above tantamount to violation of the section ,43 & 44 of Water 

Acct. 1974., section I5 of Environnent (Protection) Act. 1986 and dire t ons of the Hon'ble 
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NGT in its order dated 29.07.2013 in O.A No 256 of 2013 titled as Abhishek Rai V/s State of 
H.P. & Ors. 

In view of above, an environmental compensation amounting to Rs 1 lakh only is hereby 
imposed upon you and you are hereby directed to deposit the aforesaid Environmental 

Compensation amounting to Rs. 1.00 Lakh in the account Member Secretary, HP State 
Pollution Control Board, of Bank of Baroda Alc No. 54140100001617 (IFSC Code 

BARBONEWSIM) iimmediately. Complianee report in this context shall reach the office of 

undersigned within 15 days, faling which getlon under the provisions of Water (Prevention & 
Control of Pollutish) A
t: 1974 and EH0FOAMeHt (PF8t8EtloH) Att, shall be initiated against 
you: 

Copy to: 

(Anil Joshi, IFS) 
Member Secretary 

HPSPCB, Shimla 

1. The Regional Officer, HPSPCB Shimla for information && further necessary action. 
2. The System Manager (IT) HPSPCB, Shimla for information. 
3. Case file. 

(Anil Joshi, IFS) 
Member Secretary 

HPSPCB, Shimla 
pAahppeh@gmailcom 
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HP State Pollution Control Board 
HIM Parivesh Bhawan, Phase-lII, New Shimla-09 

Phone No. 0177-2673766, 2673020 FAX-0177-26730 18 

No.PCB/Misc Complaints(RO Shimla)/2023 -7370 -4 

To. 

Environmental Compensation as per order by Hon'ble NGT in 0.A No 256 of 2013 titled 
as Abhishek Rai V/s State of H.P. & Ors 

Shri Bhagat Chand Thakur 

Dated: 30 &o2 

Village Chainu Balasan, Gram Panchayat Baral, P.O Sheel 
Tehsil Rohru, District Shimla (HP) 

WHEREAS, as per the report of the Regional Officer, HPSPCB, Shimla vide letter no PCB/ 

ROS/ Misc Complaint)/2023 1368 dated 30.08.2023 it has been informed that a video was 

circulated on social media in which some people were seen dumping rotten apples in a waste 

water stream. As per report received from Panchayat Secretary, "ram Panchayat Bharal, it has 

been informed that Sh. Bhagat Chand Thakur,. S/o Sh. Janki Dass, Village Chainu Balasan, 

Gram Panchayat Baral, P.O Sheel, Tehsil Rohru, Distt Shimla and others have dumped the 

rotten apples in a water stream at Baral Chainu Balasan. 

WHEREAS, HPSPCB, has already issued notices to you vide letter dated 10.08.2023 & dated 

24.08.2023 asking you to show cause as to why action as per section 41, 43 & 44 of Water Act, 

1974 and as per section 15 of Environment Protection Act, 1986 & Environmental 

Compensation as per order issued by Hon'ble NGT in OA no. 256 of 2013 shall not be 

initiated against you but no reply has been received from your unit so far. 

WHEREAS, an order was passed by Hon'ble NGT on 29.07.2013 in O.A No 256 of 2013 

titled as Abhishek Rai V/s State of H.P. & Ors as under: 

"We also direct all the authorities concerned to keep a strict vigil to prevent throwing of 

municipal solid waste. Untreated sewage, effluen or other materiallconstruction material into 
the river Beas. Whosever is found to be throwing or dumping any such material, effluent etc. 
directly or indirectly into the river Beas or its tributaries or even at its banks, will have to pay 
a sum of Rs 1.00 lakh as compensation for causing pollution on the basis of the polluter pays 

principle. 
WHEREAS, the fact stated above tantamount to violation of the section 41, 43 & 44 of Water 

Acct, 1974, section 15 of Environment (Protection) Act, 1986 and directions of the Hon'ble 

NGT in its order dated 29.07.2013 in O.A No 256 of 2013 titled as Abhishek Rai Vls State of 

H.P. & Ors. 
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In view of above, an environmental compensation amounting to Rs I lakh only is hereby 

imposed upon you and you are hereby dir�cted to deposit the aforesaid Envíronmental 
Compensation amounting to Rs. 1.00 Lakh in the account Member Secretary, HP State 

Pollution Control Board, of Bank of Baroda A/c No. 54140100001617 (IFSC Code 

BARBONEWSIM) immediately. Compliance report in this context shall reach the office of 
undersigned within 15 days, failing which action under the provisions of Water (Prevention & 

Control of PollutleH) Aet: 1974 and Environment (Proteetien) Aet, 1986 shall be initiated 

against you. 

Copy to: 

(Anil Joshi, IFS) 
Member Secretary 

HPSPCB, Shimla 

1. The Regional Officer, HPSPCB,Shimla for information & further necessary action. 

2. The System Manager (IT HPSPÈB; Shimla fer Inførmation. 

3. Case file: 

(Anil Joshi, IFS) 
Member Secretary 

HPSPCB, Shimla 
mshppcb@gmail.com 
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